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ceferred only to “‘safety” in coalmines.
Now 1 am introducing a clause to include
“development of mines" on scientific. lines.
The mines have to be developed on scienti-
fic lines to preserve the reserves and also

exploit them on scientific lines. At
present the private sector is doing it. This
Bill does not mean that I am going to stop
with it. As I have siated repeatedly in
this House, I am contemplating bringing
forward a legislation which empowers the
government to acquire these mines.

MR DEPUTY-SPEAKER: The question
is:
MilsThat leave be granted to introduce a
Bill further to amend the Coal Mines
(Conservation and Safety) Act, 1952."

The motion was adopted

SHRI JAGANATH RAO: 1 introducet
the Bill.
1438 hrs,

NORTH-EASTERN COUNCIL BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): I beg to move*:
““That the Bill to provide tor the setting
up of a Council for the North-Eastern
areas of India to be called the North-
Eastern Council and for matters con-
nected thercwith, be taken into consi-
deration,”

At this stage naturally T will be explaining
the reasons why we thought of having this
new set-up. As  we know, there
are zonal councils in the country in which
we have grouped States the after the
reorganisation in 1956. When the proposal
for reorganisation of Assam was conside-
red, it was decided to have the autonomous
State of Meghalaya. It wasalso thought
that there should be a forum where a
coordinated integrated view of the entire
eastern arca national can be taken. As
far as the aspect of the problem is con
cerned, There are two aspects which need
coordinated attention--onc is the security
aspect and the other is the development
aspect. Even though the area could be
divided into political units in a different way,
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there are some economic problems or as-
pects which need to be tackled in a uniform
and integrated manner. These were the two
compelling reasons to make us think of some
other organisation. It can very well be argued
that instead of having this new set up onc
could have thought of one more responsi-
bility to the Eastern Zona! Council.
The Eastern Council consists of this area

plus West Bengal and Bihar. 1 have an
experience of attending the meetings of
the Council as Chairman. Naturally,

allthe problems are taken into consideration
but the special aspects of the problems of
this particular region and particularly the
security aspect are driven to the background
because there are the administrative and
other urgent problems  which take
precedence. So, it was thought that it
would be better for members of political
units of this arca to sit together and consi-
der this problem from angles all. Then
they will be able to give more careful
attention. Therefore, it was decided to
have this Council,

Essentially, this Council is an advisory
body. We do not propose to make it another
decision-making body because that will
further complicate the issue. Our idea is
to enable the leaders of these political
units to come together, to sit rtogether,
understand their common problems and if
there are any projects which are of common
interests to all the States concerned, to
think about them and argue with the
Central Government in a more cogent way
regarding resources, etc. It would be
even more helpful if there is similar
understanding among the different political
units regarding the basic question of
security of this part of the country. There-
fore, we have decided to include the Chief
Ministers of both Assam and Meghalaya,
the Chief Minister of Tripura and Mani-
pur. As far as Nagaland is concerned we
have not yet made it a member but we are
having an enabling provision so that they
may join it later on.

SHRIDHIRESWAR KALITA (Gauhati)
Why has Nagaland refused to join this
Coungil?

*Introduced with the recommendation of the President,
*Moved with the recommendation of the President.
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SHRI Y. B. CHAVAN: It is a body on
which we want to have members who are
voluntarily joining it. At the present moment
Nagaland are not willing but 1 do not
think it is a permanent denial on their part.
When the Council starts funciioning they
may also feel that it is much better to join
this Council because joining the Council is
not going to be a liability to the members.

At the present moment we have not made
provision for the Adviser to the Governor
on NEFA but | have tabled an amendment
whereby the Adviser could be a
member of the Council. The Governor of
Assam will be the Chairman. The charac-
ter of the decisions that will be taken will
be advisory.

There can be two views about the mode
of taking decisions. One hon. Member
has tabled an amendment to the effect
that it can bhe by consensus. We have
provided for a majority decision. Conm-
sensus is a good idea in an informal discus-
sion but when we are providing a statutory
body for advice, il we merely say let us-
evolve som=thing by consensus then nothing
will evolve, Conscnsus is a thing which
gives a sort of vetoing power to even one
member,

SHRI1 DHIRESWAR KALITA
(Gauhati) : Are you thinking of spending
so much money on a body which is only
advisory in character?

SHRI Y. B. CHAVAN: I lay emphasis
on that aspect. This is nota legislative
body. Thisisnotin that sense a policy-
making decision-making body. Essentially it
is an advisory body and it is for that pur-
posc that we want them to sit together.
Though it will be ina formal way yet our
idea is to evolve cooperative attitude. When
we were reorganising Assam we did not want
to give a feeling to the country that for
political reason alone we wanted (o
fragment the arca. The idea was that while
considering the problem of Eastern India
we cannot afford to forget the overall
problem of security in that part of the
country.

This is, the basig idea of the whole matter.
Therefore, this twin idea was put in the
statement about issued while announcing the
re-organisation of Assam. The re-organisa-
tion of Assam was one aspect; simmlta-
neously, we said that we wanted to give a
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shape to this new set up. So, as far as
the Government is concerned we had accep-
ted this idea along with the idea of having
the autonomous State of Meghayalya.

There is one small point which I will
mention because on  that point  also
I have moved an amcndment. As we
have said, the decisions or advice of the
Council can be by majority and in the list
of subject-matters that are going to be dis-
cussed in this Council there is one very
sensitive and ticklish question, namely,
the boundry dispute. If we keep this
boundary dispute question to be decided
or advised by majority, the very purpi’g,
of this set-up  will possibly be defeaft~,
Border questions in the very nature of J
things are very sensitive problems which |
excite everybody and everybody believes |
in the rightness of his cause. We were a |
little  more optimistic to begin with in ‘\
including this as one of the subject-matters
but later on we thought that it was much
better and wiser not to put this for the
consideration of the Council. Therefore
I have given notice of an amendment for
deleting that part of the Bill.

1 think, 1 have explained the objective
behind  the Council and my hope and
confidence is that for the purpose for which
I have thought of evolving this set-up,
this will ultimately be accepted by the
House.

SHRI R. BARUA (Jorhat): The inclusion
of NEFA in the Council is not found in
the Bill,

SHRI1 Y. B. CHAVAN: There ia an
amendment for it. WEFA is included in
it though 1 merely mentioned the Adviser
in NEFA. Both the things are there.

MR. DEPUTY-SPEAKER : The House
is aware that we have allotted two hours
for this Bill. 1 request hon. Members
kindly to confine 1o the time given ‘to them.
Motion moved:

“That the Bill to provide for the setting
up of a Council for the morth-castern
arcas of India to be called the North-
Eastern Council and for matters con-
nected therewith, be taken into consi-
deration.”
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SHRI ASOKA MEHTA (Bhandara):
Mr. Deputy-Speaker, Sir, 1 am happy
that we have an opportunity this after-
noon to discuss this important measure.
In the statement of objects and reasons it
is clearly stated that this Bill is meant to
achieve an integrated and well coordinated
approach towards development as also
security of the region. The Home Minister
in inviting our attention to the Bill that he
is sponsoring has also emphasized both the
development and the security aspects.

‘This part of our country, this region of
India, is highly exposed and we are well
awarc of the inimical forces that surround

, v iTstrategically exposed part of our country.

1 am, therefore, surprised that in the Bill
itself there is no provision whatsoever
about security. May 1 invite your atten-
tion to clause 6 of the Bill. As far as this
Council is concerned, who will be there
from the Government of India 1o advise
and assist the Council? There will be
one person nominated by the Planning
Commission. 1 have some knowledge
of the Planning Commission and T know
that it knows nothing about the security
of the country. Then there will be one
person nominated by the Ministry of the
Central Government dealing with Finance.
Of course, today the Ministry of Finance
is all-powerful; it is a mighty ministry but
that is because of the mighty Minister
who presides over this Ministry. 1 would
lixe to know who is going to be in charge
of security there. Either the Home Minis-
try should undertake the responsibility or
the Defence Ministry should be there, T
believe, both should be there—1 am not
saying that all these people should attend
all the meetings— depending upon what
problems you want te consider.

Development and security problems are
also very closely interlinked because
the whole question of developing the com-
munications in that area comes in. You
know this area far better than I know.
How are you going to develop communi-
cations and the whole infra-structure in
that area so that in case we are faced with
aggression we are able to counter
the aggression effectively. Even the deve-
lopment there has 1o be viewed not in the
normal terms in which we view it in the
rest of the country but it bas to be

MAY 11, 1970

Council Bill 268

viewed in the context of security and a
close inter-relationship has to be developed
between development and security.

1 am glad that it is proposed to set up
a planning cell there. The planning cell
must have an outlook and approach which
is different from the outlook and approach
of the planning Commission. So long
as I was there in the Planning Commission
at least we in the Planning Commission
were not called upon to take very much
into account the security aspect of deve-
lopment. But here the security aspect of
development is of paramount importance.

1 would go a step further and suggest to
the Home Minister that the Finance Minis-
try should authorise the Planning Com-
mission to have some additinal amount
at its disposal. There is no point in having
a planning cell there and expecting that the
Government of Assam, Meghalaya or Mani-
pur will agree to pool some of the resources
that have been made available or com-
mitted to them by the Planning Commission.
There certain things are needed for strate-
gical reasons. Therefore, Rs. 50 crores
or Rs. 100 crores must be available 1o the
Planning Commission to be deployed
only when schemes are jointly agreed to.

Then, you have to make it attractive.
I have mo doubt that Nagaland will also
come in but I am unable to understand
why Nagaland has refused to join and
why we have agreed to WNigaland's
to join. Tt is refusal an advisory

body. 1Is it open to a State Govern.
ment 1o say that it will not join the
Zonal Council? If it is open to Nagaland

to say that it will not join this advisory
body, surely it is open to any State Govern-
ment to say that it will not join the Zonal
Council. Itis setting a very bad precedent.
1 would beg to the House to delete that
provision here and substitute in its place,
“the Nagaland Government”. 1 had
given notice of an amendment but I was
told that the amendment that 1 sent was
five minutes late. 1 appologise to the House
and to the Minister for that. But I would
beg of the Minister to came forward him-
sclf and say that it would not be an enabling
provision but it would be there. For
some specific reason Hf a particular State
Government wants to abstain i a parti-
cular mecting, you cannot quarrel
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with that but 1 cannot just understand
this. Then some State Government may
say tomorrow that it will not join in a
Planning  Commission meeting. Where
does it take us? Does the Minister consider
the iroplications of what he is doing?

Then, there is no provision in this about
how you are going to expose the leaders
of public opinion and administration there
to the security problems. You know,
the whole fabric of the north-eastern
region is such that there are a number of
personalities struggling for self-expression.
Today we have got six administrative
units there and 1 do not know whether
ultimately we will have only six or more.
1 am more in favour of providing legitimate
opportunities to the various personalities
in our country to express themselves so
that nobody feels submerged or suffocated,
but side by side it is necessary that these
persgnalities are brought  together, not
only woven together into a web of deve-
lopmental relationship but, what is more
important, they are esposed 1o common
problems of security.

Again, | am surprised that NEFA will
be represented only by the Governor and
the Adviser. 1 want some represéntative
from NEFA. If there is no representative,
let the hon. Member in our House from
NEFA be there. I want a leader of public
opinion to be exposed to the security prob-
lems of those arcas because these problem
have to be communicated to the people of
that area. They have to be drawn into
the common vortex. Therefore I think
that the scheme has not been properly
drawn  up.

The Minister will permit me to say that
two years back when this matter was
being discussed I had a certain amount
of interest in it and I had discussed this
matter with him also. I would say that
the kind of understanding that I had of the
problem 1 do not find reflected here. 1
am not bothered whether my understanding
is reflected or not but the purposes that
we have in mind arc not fulfilled. The
kind of thing that he is suggesting is going
to be another zonal council but with all
respect to the Minister I may say that the
zonal councils have not been any-
thing more than a joke.
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1 would like to welcome very much his
amendment No. 6. 1 quite agree with
him. I myself was going to suggest that
his Council should not be called upon
to handle boundary disputes and linguistic
problems and all that. Let us confine
only to development and sccurity, parti-
cularly to those aspects of development
which are closely related to security. Let
us try to bring together these six adminis-
trative units into some kind of a meaning-
ful whole because this whole has to be
defended some time; with very little or
tenuous connection with the rest of the
country that part of the country may have
to be defended against multiple attacks
from different frontiers. At such a time
it is necessary that there is a focal pokd
where people who are administratively
divided are not emotionally but rationally
and in terms of economic and security
considerations are closely brought together. -

Therefore, this is not just an ad\risor}"
body., It is a kind of an umbrella under
which  these various personalities have
to be brought together. While thosc perso-
nalities should express themselves, it is
also necessary that they become part of a
larger personality as the occasion arises,

While 1 welcome the idea of this Bill
1 find that this Bill is woefully inadequate
and 1 hope the Minister will take the various
suggestions 1 have made, inlo account and
see that the Bill is suitably amended.

SHRI BEDABRATA BARUA -IKl{lia-
bor): The Home Minister has proposed
certain changes by this Bill and we welcome
them. We also feel that this a a reversal
of the process of fragmentation in the
Eastern Region. If properly taken, it
would lead to-a real attempt to solve all
the problems that this area faces. The
Council and the co-ordination Commitiee
are two  different  bodies. The Council
will lovk to the problems of development
and the Co-ordination Committee is ex-
pected to look to the problems of security
and these two problems are interlinked,
sometimes very much to our disadvantiage
because development appears to be on the
plane of security while the very vital prob-
lems on which development should depend,
the problems of the people. are given a second
place, whether it is in the railway develop-
ment or whether it is in the development of
sommunivations and other matters, O
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paper we find that development has taken
place but when it comes 1o actual develop-
ment, we felt not much. We find that
due to various reasons strategic roads are
built which are necessary but which may
not be concerned with the devclopment
of the country, so much so these two
Committees also would need to come
closer together so that the problems are
faced.

It looks a bit curious 10 me coming from
the State of Assam that this Council would
compose of one State, one autonomous
State, two Union Territories and one other
State which has not joined but which she-

_-gld have joined and NEFA whose status is
not clear—] can hardly call it a Union
territory because it does not have any
democratic institution. One of the main
problems of this arca naturally is develop-
ment, 1 think the House should not
misunderstand me as making an attempt
at trying to focus atiention on a problem
in which I am interested. A person in
death bed sometimes does speak the truth
when  he understands that a particular
trend, if it is not corrected in time, is
likely to create maximum devastation in
that area. The security problem in thm
arca may be the beginning of disinlcgra-
tion of the country unless lorescen and
provided for in time. When I, as anin-
habitant of that area, look at the problems
of that area, I feel sometimes that either due
to lack of proper approach or due to lack
of proper understanding the problems of
that area have not been dealt with in a
proper manner. Time is wvery  much
against us and any attempt to give that
area a sort of cconomic and polilical stabi-
lity will be the first step to preserve that
area as a part and parcel of the big national
effort. The main problem of this Council
is the problem of communications for
which we did not do anything. In fact,
in spite of being a land-locked area Assam
had a very good communications system,
may not be as good as the communications
system in the coastal areas. We did have
the Brahmaputra route and also be had a
railway linc to Calcutta which we could
reach in 24 hours. No development
is possible so long as the problem of com-
munication with the rest of India is not
solved. The problem of the eastern region
inchading Manipur, Tripura afid Cachar
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which is in Assam is one of communications.
This area is a very vital and strategic area.
We are glad that a beginning has been made
and T have no doubt that the Council will
be a wuseful instrument for laying down
schemes for the welfare of this region, We do
not say that Nagaland should be compelled
to join, but we must consider the conse-
quences of any State in the country refusing
10 join even a regional cooperation body.
After all, Nagaland should be able to accept
the position that without cooperation of all
the States concerned in the North Eastern
region no  development is possible.

15 hrs,

There are certain defects in the Act. The
Governor has been made the Chairman of
the Committee. We, in the eastern region,
are very much concerned about the undemo-
cratic trends in the administration. We
feel that vested interests in administrative
proliferation may grow, endangering any
solution of the problem in the area. Sitting
here from 1967 1 have scen the efforts 1o
burcaucratisc the administration in  this
area which has led to lot of difficulties.
What is nceded in this region is that more
democracy should be introduced. The
Governor has been given certain powers
and 1 do not  know how far it is constitu-
tional. 1 do not know whether the Consti-
tution provides for such a Council. It is
not a Zonal Council. It has got much
more powers, Decisions are to be made
by majority, which means that Assam
with a population of 13 million and Megha-
laya with a population of one million and
others with less than one million will have
equal votes. All the other units combined
will not have even 1/3 of the population
of Assam. We only care for the substance
and we do not care for the unessentials.
We are prepared to hdve a good trial and
we look forward for the necessary co-
operation in this area, because, the alter-
native is unresolvable conflicts in the area;
and any machinery devised to settle them
at the highest level is welcome, so that the
people will have confidence in the future
development of the area. Thank you.

SHRI N. K. SOMANI (Nagaur): Mr
Deputy Speaker, Sir, 1 appreciate the
laudable objectives proposed in the Bill
to imstal the North Eastern Council in a
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nifcult and sensitive area. I would like
to bring before you certain facts in this
connection. This arca should have been
an arca pulsating and throbbing with econo-
mic activities, with extremely happy farmers
and with proud heads on strong shoulders,
They have, instead, been exposed to un-
certain and inimical borders on wvarious
sides, accentuated by reason of economic
backwardness. This area has such difficult
terrain which even our trained armed forces
found it difficult to negotiate. There are
rigorous climatic conditions in this region
including the world's Heaviest monsoon.
There is the mighty Brahmaputra which has
yet not been tamed for human utility and
uscfulness,  Apart from the other problems
that this whole arca has been subjected to,
we find that even the Naxalites are finding
shelter,

Apart from the specific functions that
this Council has been asked to look into
regarding the common development of this
arca such as communications etc., | hope
that the Council will also, as my hon.
friend Shri Asoka Mchta has said, be asked
to look to the twin nceds of this whole area,
namely the optimum economic develop-
ment on the one hand and the defence and
security on the other. From this point of
view, Yyou can segregate the functions of
this council into various catcgories. One
is in regard tocommunications. You can
also charge the council to look into the
irrigation, power and flood control measures.
The potential of this arca in this sphere is
of an immense magnitude, and it will lead
to increase in food production and also the
economic and agricultural development
of this area.

But the outstanding problems that have
been highlighted by the previous speakers
arc as follows. The main thing is in regard
to the overall defence potential of this area.
This aspect has got to be attended to. But
1 do not see any expert of an officer who is
attached to this council, who will advise
the Central Government or the Home
Ministry in regard to the defence aspects,
especially in view of the fact that this is an
area which has been subjected to internal
strifes and sabotages and other such acti-
vities, either due to the ill-guided and ill-
advised tribals who hawve been making s
nuisance of themselves or the Pakistani
saboteur agents who have been reaming
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about in the Assam areas. These are,
therefore, very vital problems, whih this
particular council will certainly have to
look into with a great deal of precision and
a great deal of expertise.

To my mind, one of the greatest problem
that this area suffers from is the continued
estrangement from the rest of the country.
There is another unfortunate instance of
this type in the Andaman and Nicobar
Islands. Whole sections of these two
regions suffer because of this estrangement
of these regions with the rest of the country,
because of the extreme gap of a lack of
communications and because of the fq,.
that the people in these regions hav
been brought into the mainstream v.
national life, either economically or socially,

So far as this area is concerned, there is
a 40-mile corridor which joins this with
the rest of the country. So, short-term
as well as long-term measures have to be
taken up in order that the lives and times
of these people could be harmonised with
the rest of the country, so that these vul-
nerable and dissatisfied arecas could be
brought on a par with the rest of the country.

Apart from this, the question of tourism
also is important. I understand that
even today there are such a lot of restric-
tions on the rest of the Indians going into
Nagaland and cstablishing trade and pro-
fessions., These kinds of artificial barriers
created by the local authorities with per-
haps the help of the Central Government;
will have to be removed so that we can
have free flow of traffic between this arca
and the rest of India.

Recently, we had the report of the
NCEAR which had gone into the economic
potential of Assam, NEFA and other
areas, and this report makes this point
wvery clear; it is also very clear from a variety
of other reports. For instance, there is
the mines and mineral syealth of Assam;
then, there is the irrigation and power
potential; there is also the tremendous
forestry wealth; all those have not been
developed at all, and this has, therefore,
led to the mainlenance of the poverly in
Assam and other tribal and hilly areas.
So, on this score alone, a lot of work will
devolve on this concil and we shall have to
see that with the guidance of the Central
Government, this area no longer sufferrl
from these lacunae.
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I also would like to repeat the question
which had been asked earlier, namely
why Nagaland has chosen to stay away
from the full membership of this council.
It may be that they have particular problems
of their own; it may be that they may
have reservations and hesitations, Apart
from providing an enabling clause, the
Home Minister will have to find the
basic issues that are still agitating the minds
of the Nagaland people, whether it is
because the area is still being looked after
by the External Affairs Ministry or whether
they have certain constraints imposed upon
Sthemselves, These are the issues that he
Wl have to examine so thas Nugaland
9 bLecomes a full member of this council.

The question of Manipur is being neg-
lected by the Home Ministry. 1 hope
that with the formation of this particular
council, the persistent demand, the logical
demand aad the just demand of the people
of Manipur will be met as soon as possible
cither through this council or otherwise.

Thercfore, in the context of what 1 have
said in respect of MNagaland’s membership
and participation, 1 would like strongly to
plead with the hon. Home Minister to
accept Shri Devgun's amendments listed as
22 and 27 which will solve this problem a
great deal,

A part from these political volcanoes that
I have listed, as regards Nagaland, Mani-
pur and the others, the Council will have
to concentrate on optimum utilisation of
power. Power will have to be located in
Meghalaya, and these optimum economic
considerations will have to be taken into
account and when it comes to the Govern-
ment of India level, it is hoped they will
not be pigeon-holed and that sympathetic
and adequate action will be taken upon
that, .

As I aaid, *ae power centres will have to
be located in Mcghalaya because it is the
most natural recipient and generator of
that power. Similarly, as far as irrigation
potential is concerned, since all the water
goes from the hills to the plains, we will
have 1o design such an irrigation complex

| as will benefit both the hills as well as the
| pluins either through flood taming and
i\flood control by .a suiable Aesign system
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and through lessenning of the damage the
mighty Brahmaputra inflicts every year on
a colossal scale to the economy of Assam
and the rest of the region.

This, therefore, leads us to the hope that
through the co-ordinated and fruitful
functioning of this Council and through the
suppert of the Government of India we
would see that this north-east zone of India
which has so far been mechanically ana
emotionally cut off from the rest of India
comes into its own and takes its rightful
place through , the deliberations of this
Council,

SHRIKRISHNA KUMAR CHATTERIJI
(Howrah): On 2nd April 1970, our Prime
Minister inaugurated Mcghalaya and while
doing so, she spoke in these terms as
reporled in the Statesman of the 3rd April;

“Mrs. Gandhi said that the north-
eastern region had strategic and security
importance and, therefore, it was very
necessary that there were special efforts
to develop it™,

This Bill rechoes that fecling which the Prime
Minister expressed on that historic occasion.

The north-cast region of the country is
very important and vital not only for
security but for development along with
it. T do not agrce with Shri Barua who
said that sometimes due to security reason
development  schemes have suffered and
real progress was not brought to the region,
In that part of the country, security and
development  should go together. The
conspiratorial-tie-up between Pakistan and
China brought about with inimical intent
against India has made this region a cockpit
of internatioal intrigues and not only
inflitrators from Pakistan but trained
saboteurs from China acting as spies and
fifth columnists are active and working in
large numbers to the detriment of our
national interest.

I emphasise the security aspect because
the secutiry of this region means the safety
of India. We cannot endanger our national
safety. If we lose our freedom, progress
does not mean anything to the country
Here 1 will read out what the Revenue
Minister of Assam ssid in the State Assem-
bly on April 7;
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“The Minister said intelligence reports
indicated that some top ranking Naxalite
leaders from West Bengal had infiltrated
into Assam and carried on secret
organisational work for a ‘liberation
war.,'! Among the causes advocated in
their posters and leaflets was indepen-
dence of Assam and the entire north-
eastern region for which an armed
struggle was recommended.

“They succeeded in building bases
particuarly in the rural areas of Goal-
para and North Kamrup and the Mizo
Hills, Tripura and Sibsagar Nagaland
borders. Secret meetings were held
and stress was laid on forming Kisan
guerillas,”

“Some youths werc being trained in
guerilla war tactics also.™

There was also another news (tem in the
Statsman of 8th April as follows:

“Chinese plans to cncourage the
insurgent tribal elements in WNorth
East Frontier to set up an independent
North-castern Federation under Peking
suzerainly seem to have received a
serious setback following the effective
action of the sccurity forces in preven-
ting further influx of Nagas and other
rebel elements into China.™

I agree that our security forces are there
with a vigilant eye, but the danger is there,
and even on the 9th April our Home Minister
informed the House that the Naxalites
had not mercly shifted but exterded their
activities to the WNorth-castern region,
He further told the House that small
quantities of Chinese arms and ammunitions
went into the hands of the extremists,
and he also warned the House of the possi-
bility of their strengthening their hold
there, though the Central Government
was vigilant and would give all assistance to
the State Governments.

T come from a State which is part of the
eastern region. If the whole of the eastern
region is in an cxplosive state and if the
sensitive borders of India are not well
protected populated by contented cijizens
with  mutual trust and goodwill, West
Bengal also will be in danger. You know
the conditions there at present. It is almost
the stronghold of the Noxalites who are
spreading to other parts of the ecastern
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region. So, the security of the North-
eastern region has to be well guarded and
that can only be brought about if we quickly
take up the development work in such a
way as to bring about peaceful conditions
in the entire region, so that the hill tribes
and the plains people may have mutual
trust and goodwill, determined to build
up the North-eastern region with patrotic
motives. Only then can we save the entire
eastern region from the danger that is
ahead.

We know the designs of China, Even
now China and Pakistan, with their greedy
eyes on the eastern region, are conspiring
to create a real foot-hold in the region so
that the safety of India may be in danger.
So, it is essential that this Bill should have
brought forward, and it is a good Bill,
I am glad that NEFA has been included
in this, but a demoecratic Government
should be sct up there to fulfil the aspira-
tions of the people there, consistent with
our national security. As my hon. friend
Shri Mchta pointed out, Nagaland also
should have been included in the Council,
The Nuga people are rather in a state of
confusion. So, it is better that we include
in the Coungcil all these small States. The
fragmentation of this area is fraught with
danger, as was pointed out by Pandit
Jawaharlal Nchru, but this fragmentation
can be effectively negatived by this kind of
Council, so that they can work not only
for their own progress, development and
prosperity, but also to safeguard the national
interests cf India as a whole, and being in
the border, their responsibility, we should
realise, is bigger than that of any other
State in India.

SHR1 HEM BARUA (Mangaldai) : The
North-Eastern  Council as is envisaped
here is a duplication of effort. It is a
costly experiment and adventure becausc
the Indian people will have to bleed through
their nose for the upkeep of this Council
which is redundant. It shows that you
do mnot have faith in the democratic
apparatus functioning in these areas, in the
people in those arcas because this is going
to be a burcaucratic institution and burcau-
cracy and democracy do not go hand in
hand. We are taken aback when we sce
the composition of this Council; this is
a mini zonal council; there is already a
zonal council. The zanal council discusscs
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the problem of the economic development
of these areas. There are legislative as-
sembilies and councils of ministers also
which formulate economic development
programmes. By appointing a council
like this over their head, though in an
advisory capacity, you by pass the decisions
of these assemblies and the council of
ministers. There is & funny thing about
the ccmposition of the Council. What
about the Governor of Assam, Nagaland
and Meghalaya presiding over this council ?
Does not the Council clect a represcatative
among themseclves? 1 find that the Chiel
Ministers of Assam and Meghalaya are
members and they are equated to the same
level, as though Meghalaya is a separate
entity. Meghalaya is not a separate entity;
it is part of Assam because expenses
on  Meghalaya are borne by the
Assam Government; that shows that
Meghalaya is part of the broad framework
of Assam. When the two Chiel Ministers
of Assam and Meghalaya are represented
in this Council, that shows that you do
not have any faith in the Assam Govern-
ment. It is also a fact that the eastern
region is being neglected c¢conomically
and there is also the problem of security
there. This is a mini zonal council. In
the Zonal council you can discuss about
ihe measures you propose to take for the
castern region. Here there is no provi-
sion for any discussion on the security
problems that are faced by this part of the
country. If it is meant for development
programmes alone, why does not NEFA
find a place herc? Why does not West
Bengal find a place here? The Zonal
council is wider in ambit; this is narrower
in ambit. This council is meant to co-
ordinate the developmental plans of the
areas, It is for the State Governments to
formulate development plans for these
arcas, Now they superimpose a Council
on their head, Tt is true that developmental
plans have been neglected in those areas and
that provides a good ground for Naxalites
to breed. Naxalites are not merely law
and order problem; they area socio-
economic problem, created by lack of
foresight on the part of this Government,
Assam is part of this Council and they have
neglected Assam for a long time and the
youth of Assam is getting restive because
the unemployment problem is getting more
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and more intensive, By the end of the
Fourth Plan, according to Mr. Tripathi
the Finance Minister of Assam, there will
be 14 Jakhs of unemployed persons in
Assam. The per capita income in Assam is
the lowest in India, in spite of the Five Year
Plans,

The Five Year Plans were therc and prior
to the five year Plans, it has been pointed
out in the alternative plan prepared by Mr.
Namboodiripad, the part of the income in
Assam was much higher than today. Now,
Assam has got the lowest income. I can
g0 on multiplying instances,

Now, Sir, what about Tripura? Tripura
is part of this area, What about Tripura?
Tripura is situated on the [ndo-Pakistan
border and every day, more than 200
refugees during the Jast four months are
coming over to Tripura and you have not
taken any measures to help them.

What about Manjpur? The same thing
about Manipur. There is a demand for
a fullfledged statehood for Manipur, and
the demand has been by-passed. There is
a conscience vote; these are days when
there are conscience votes, A Minister of
the Government of Manjpur voted against
his own party: he has formed a united
front of which he is the leader, but then,
you would not allow him to form the
government although he has the majority
because he is a Muslim. Secularism is
not merely a slogan, The idea of secularism
must be lived up to, What is this? That
demand for statehood is by-passed.

Then Nagaland is not a member of this
council, Why? Possibly because Nagajand
sees the futility of this council or because
Nagaland js under the Ministry of External
Affairs and it does not want to come under
the purview of the Home Ministry, What
about these matters? So, the Zonal Council
would serve the purpose better, Therefore,
this is a council for the upkeep of which the
people will have to bleed through their
noses, It is redundant and undemocratic
in the sense that it is a bureaucratic institu-
tion that is going to sap the vitality of the
people living in those arcas,

SHRI LILADHAR KOTOKI (Nowgong):
Sir, 1 rise to support this Bill. You may
recall that while I spoke on the Assam
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State Reorganisation Bill creating the
Meghalaya State, I referred to this very
Bill which was introduced in December,
and 1 welcomed this Bill.

I must, however, submit for the consi-
deration of the hon, Home Minister and
explain to this House as to whether the
scheme that he has formulated through
this Bill will serve the purpose which he has
inmind, So far as the object is con-
cerned, and as far as | am concerned,
I have pleaded in this House and stand by
that firm conviction, that the entire north-
eastern region comprising North Bengal,
NEFA, Nagaland, Manipur, Tripura and
Assam including Meghalaya must have a
common forum so that the development
programmes which are matters of vital
defence importance can be co-ordinated
and integrated. 1 am glad, therefore, that
when we were opposing  the separation of
these regions by creating separate units—
call it a State, or a sub-State or whatever
it is—we felt that there was absolute need
for a forum so that the entire region could
sit  together, think together and work
together for its development and ulso the
defence of the whole  region,

I need not repeat the points, Only the
other day, while speaking on the Finance
Bill, I had occasion to refer to the defence
imperatives and the peculiarity of this
region, as defence depends on develop-
ment, Therefore, such a scheme is essential
and I thank the hon, Home Minister for
bringing this measure,

As I mentioned in December last, 1
still hope that the Nagaland Government
will rcexamine their opposition towards
this Bill and give it a fair trial. I do not
know what exactly their objections are to
this scheme, But I do hope that they will
find it possible to participate in this new
ecxperiment,

As regards my doubts about its effective-
ness in implementing these objectives, in
clause 4(1)itis said that it will be anadvi-
sory body. Then, clause 6 contemplates
that therc will be two representatives of the
Government of India, one from the Plan-
ning Commission and another from the
Finance Minisiry. But nowhere it is said
what will be the role of the centre in imple-
menting this integrated and co.ordinated
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plan, because under clause 4(2), every
thing is left to the various States and units
to implement the decisions made by the
Council in their advisory capacity.
Although it has not been explicitly stated,
from what the Centre have undertaken
under clause 8 to meet the entire expenditure
of the secretariat of this council, I think
it will not be wrong for me to presume that
this integrated plan for the development
and security of this region will be financed
by the Centre,

The main grievance of the units of this
region has been that after partition, this
region has not received as much attention
for its development as it deserved, There-
fore, [ would reguest the Home Minister
and the Government as a whole to consi-
der the various demands we have put forth
before the centre, The grievance of not
only Assam but the entire region is that
these demands have not received as such
consideration as they should, We do realise
that there is paucity of funds, but we do
expect of the centre that they will always
consider this region from the point of
view of the special situation of this region,
I need not go into all that, It is obvious to
anyone who looks at the map, leave alone
those who have gone there. It will be
clear how precariously situated we are,
Thercfore, 1 am very pained (o find that
when we 1alk of development schemes like
railways, cic. this imperativeness of taking
into consideration its strategic importance
seems to be overlooked, | hope from
now onwards at least the centre will be
fully conscious of the imperativeness while
considering the various demands thay we,
the representatives of the people of that
region, may have to bring before the Govern.
ment from time to time,

st g dJww (99 fadt)
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“With this end in view, and after

careful consideration, the Government

has decided to set up the proposed

North Eastern Council (N.E.C.) consis-
ting of the Governor of Assam and
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Nagaland as Chairman, the Chief
Ministers of Assam, Nagaland and the
Autonomous State, one Minister from
cach of these States, the Chicf Com-
missioners and Chief Ministers of the
Union  Territories of the region.”
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SHRI R. BARUA (Jorhat): Mr, Deputy
Speaker, Sir, I welcome this Bill. It is
for the first time that the Government of
India has realiscd that there should an
integrated approach for the economic deve-
lopment of the arca connected with the
defence of the country. This is welcome
sign. 1 may tell for your information that
the Eastern area became a live front only
in the World War Il. Before that all
invasions on India came from the West.
Therefore, once this frontier was opened in
World War 11 now 1he position is such that
it will continue 10 be so for years 1o come.
Hence, it is all the more important that
adequate attention should be given to il.

Some fear has been expressed in ihe
debate that naxalites will create trouble
there. 1 can assure you whether it is
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naxalite or anybody cise the people of
Assam—both in the hills and planes—have
behaved diffierently from others. Even
today the naxalites are not in a position to
create that foothold as they are in a position
to doin West Bengal. This shows they
are a different personality born out of the
ethnic origin, social position and the tra-
dition that the people of Assam as a whole
maintain, Therefore, when the time has
not run out it is upto the Central Govern-
ment to see that things do not go out
of hend, 1 would, therefore, suggest that
this Council be made more meaningful.
It is stated in the statement of objects and
reasons,

*....position which calls for an in=
tegrated and well-co-ordinated approach
towards development as also  security
of the region.”

As rightly pointed out by Mr. Ashoka
Mehta there is no representation either of
the Ministry of Home Affairs or of Defence.
That is a strange lacuna. Even today therc
are areas where you cannot reach
quickly; you canrot despatch food quickly;
you cannot d h  the merchandisc,
That being the position who will inform
you about the things happening in those
arcas, Now, for instance, when the
Chinese War came then alone the Govern-
ment of India realised that the Railway
line should go up to Markangchelek and
it was constructed with great speed.
That was not done so long because the
Government could not realise that it was
necessary. Today people in Assam believe
that the Chinese attack was a Dblessing
in disguise because it was then that for the
first time the Government of India could
realise the strategic importance of Assam.
1am just giving it as aninstance. Therefore,
it will be very much necessary that the
Home Ministry and the Defence Ministry
are associated with it so that they can give
the requisite information.

Then, Shri Somani has pointed out
that there is enough water potential in
Meghalaya.

SHR] JYOTIRMOY BASU (Diamond
Harbour): You are quoting only the
rightists,

SHRI R. BARUA: 1 am quoting you
also. 1 have said that the Naxalite beha-
viour in Assam is much different from
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that in West Bengal. 1t is because of the
peculiar personality that we have grown in
f\ssam. There should be no mistake about
it.

In NEFA, for instance, there is much
potential of water resources and forest
reserves and, therefore, it is all the more
necessary that NEFA should be represented
in a meaningful way in this Council. So
far as NEFA, Meghalaya and Nagaland
are concerned, we are already connected
with the water course ¢f that area but the
greatest lacuna here is that there is no
provision for proniding  funds for the
development of that arca or any recom-
mendation which may be  meaningfully
accapted by the Planning Commission,
Therefore, if things are left at what they
arc today, 1 am afraid, it will be another
zonal council. I that happens, no purposc
would be served.

Lastly, | would draw the attention of the
Home Minister to clause 5(3). T think,
there is some mistake in the language and
it should be corrected, The sub-clause now
reads:-

“All questicns al a mecting of the
Coungcil shall be decided by a majority
of votes of the members present and in
the case of an equality of votes the
Chairman, or, in his absence, any other
person presiding shall have a second
or casting vote™,

1 do not understand the meaning of it,
Who will have a second or casting vote?
It needs some dressing up or putting in
proper language.

With these words, 1 support the Bill.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, we are not at all surprised
with this Bill because Delhi is more
inclined always to the design of creating a
colonial type of administration; they are
quite specialists in that. In the name
of security, as usual, as we sec them per-
foarming every-where, they want to es-
tablish a raj of police, army and intelli-
gence. We are seeing  that today in West
Bengal and inthe Union territories which
1 am not even inclined to call full colonies
but they are subcolonies. It will be con-
centration of policemen sent from Delhi
Army officers with specialised knowledge
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of giving beat-ups and a network of intel-
ligence men. Half of the civil servants
have prior intelligence friends.

We have seen things happening in Mizo
Hills. The Mizo have been betrayed by
the Central Government, by Shri Chavan’s
Ministry and the Gevernment as a whole.
We had been there the other day. I can
tell you, the ruthlessness that this Govern-
ment is showing there will any duy make
our heads hang in shame. Nothing has
been given to them by way of economic
relief  or development programme. But
there is always the danda and the 303 bullet
ready to be showered on them. 1 know
of cases where there is curfew month after
month, day after day. They cannot call
a doctor il they wanted to call one to
deliver o child or for an emergency opera-
tion. They are not allowed to go out and
are not allowed 1o carry lorches even.
That is the type of democracy Shri Chavan
had been selling  to the people of  this
country, And Shri Chavan has basic
socialistic claims than Shrimati Gandhi
has.

Why is the development job being kept
in a remote control method. to be control-
led from Delhi, in the hands of burcau-
crats who have no real intzrest of the people
of the Country? Why is it that the develop-
mental programme and work cannot be
given to the people’s clected representatives
there ? You do not trust them. You
consider that they might take a line which
may not befit the people of a colony or
a sub-colony. Is that why you want to
plant bureaucrats in executing the socalled
development programme which is nothing
but a bluff to the people?

Union territories everywhere  have a
bureaucratic rule, the police raj. And what
a funny thing you find. The Commis-
sioner is the burra sahib and the Chief
Minister is a gumasta. Why is it that you
cannot improve upon this which has been
sold to you by the old British masters of
yours? Why is it that you cannot think
independently and in terms of giving some
respomsibility to the people’s representa-
tives? Even today if a Central Service
Officer twists the Chiel Minister by the ear—
I do not wish it to happen—he cannot do
anything to him; he has to refer the matter
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to the South Block and the South Block
bureaucrats will say, *‘Has he twisted and
to what extent ?" The Chief Minister and
the Cabinct in the States have no power to
touch these descendants of the British
bureaucrats, namely, thc present Central
Services.

These bureaucrats maintain a parallel
link with the Home Ministry. They are
the people who steer and man the machi,
nery. The others only waich from a dis-
tance, If 1 may suggest and if Shri Chavan
would take it honestly, development should
be people based and employment oriented,
You are thinking in terms of security but
1 may tell you that unless you achieve
ecconomic  and material self-sufficiency,
you can never have u standing base of
security. You cannot keep people hungry
and think of giving them sccurity, May be,
it is your security that you require because
you arc getting isolated from the people
as days arc passing by. So, you require
more security. It is not security of the
people that you are talking about.

Why do you not give them more economic
powsars? In the last 22 years you have made
the State Gowvernments absolutely bankrupt
municipal offices. Why is it that you do not
give them economic powers? Why do you
wanl to hold and control cverything from
here?

MR. DEPUTY SPEAKER : What has
all this to do with the North-Eastern

SHRI JYOTIRMOY BASU: It is very
relevant, 1 will explain it 1o you in a
minute.

I wish thal you are guided by some sense
of democracy and fairplay. Do not make
this eastern region, which is so rich in
natural resources, a plunder-ground for
natural resources and the working class,
Do not allow infiliration and consclidation
of the foreign monopolists and their agents,

**SHRI MAYAVAN (Chidambaram) :
Mr. Deputy Speaker, Sir, on behalf of the
Dravida Munnetra Kazhagam, | would
like to say a few words on this Bill which
proposes 1o set up North-Eastern Council.
Though this Bill has been brought forward
before this House belatedly, it is a welcome
measure.

**The original speech was delivered in Tamil.
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In 1962, China committed aggression on
our country. Had this Bill been moved
immediately after the Chinese aggression
in 1962, we could have commended and
complimented this Government for being
alive to the security needs of the country.
But this Bill has been placed before this
House after the lapse of eight long years.

When we begin 10 think of the security
of the country, we find that on one side
China is poised for invasion; and on the
other side, Pakistan like a hawk is anxiously
waiting for the spread of confusion and
chaos in our country 10 pounce upon us;
yet on another side, Burma is nibbling at
our territory. Afier eight years, the Govern-
ment are taking steps to securc the strategic
arca of North-Eastern region. | charge
this Government for having ncglected this
arca for so long a period and for their
failure in taking effective steps for the
security of this region.

If you look at the standard of living
of the people inhabiting this region, 1 have
10 state with a sense of anguish, it is woefully
low and the people are economically very
backward. They neither have two square
meals a day nor enough clothing Lo cover
themselves fully; nor do they have roofs
over their heads. 1 take this opportunity
to stress that this North-eastern Council
should have as their primary objective the
economic upliftment of these people.

In 1962, China committed aggression
over NEFA and ravaged the entire area.
Immediately thereafier, the Members of
Parliament visited this region. Even now
China claims that NEFA is one of the
fingers of her hand which rightly belongs
to her. We have unwittingly allowed
such things to develop. On account of
the fact that the people in this area are
economically backward, highly illiterate,
aullible and innocent, the foreigners are
able to exploit them for advancing their
territorial claims. Recently, Burma has
encroached upon Indian territory and
laid the boundary pillars inside our territory.
If we had taken pains 1o enact such a
legislative measure cight years ago, we
could have averted such unfortunate deve-
lopments. In this region, there is infil-
tration of enemies from Pakistan and China.
I may repeat that this area is encircled by
countries like China, Pakistan and Burma
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having inimical designs towards India. If
we do not have proper security arrange-
ments in this siralegic region, certainly
our country will become a victim of aggres-
sion. Because of high hills, we cannot
easily know from which direction hostile
elements might come. Unless we occupy
vantage points on hill tops, it will be
impossible for us 10 recognise whether the
elements entering our territory are hostile
or otherwise. This Council should not only
work for the economic advancement of the
people but alse for creating a sense of
nationalism among them.

The whole of this region is populated
with 175 crores of people. The popula-
tion of Manipur is 9-94 lakhs; Tripura
13 ‘81 lakhs; Assam 1-46 crores; Nagaland
4-10 lakhs. When you look at the capital
outlay of Fourth Five Ycar Plan for the
entire region vis-a-vis the total population
of this region. you will find that it is too
inadequate an amount. An amount of
Rs. 28 crores has been allocated for Mani-
pur; Rs. 1629 crores for NEFA: Rs. 31 9]
crores for Tripura: Rs. 220 crores for
Assam. It will be very difficult for imple-
menting any of the Major devclopmental
schemes drawn up by this Council with this
mearge allocation. Unless there is an
appreciable growth in the economy of this
region, the defence efforts can never be
placed on sound fooling.

To have an idea of the ecconomic back-
wardness of this arca, let us take the hospital
beds awailable in this region. For every
thousand persons, there are only 0-45
beds in Assam; 2-25 beds in Nagaland
and 2-80 beds in NEFA. Even in the
matter of this basic necessily, therc has
been no worthwhile improvement at all.
From the statistics available for the last
22 years, we can conclude that we have
completely isolated this area from the
national mainstream. The imporiance
which this strategic area deserves has
never been given to it by the Government
of India so far.

At least from now onwards this Council
should pay adequate attention to the
imperative and basic needs of this area and
formulate package plans for the develop-
ment of the region as a whole. This
Council should also endeavour to instil in
these people a feeling that they are part
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and parcel of the Indian nation. With the
hope that this Council will ensure proper
development of this trategic region, T con-
clude my speech,

16 Hrs.

SHRI R. D. BHANDARE (Bombay
Central) : I rise to support the Bill moved
by the hon. Home Minister. Sir, it has
always been a far cry from the eastern
part of our country that Assam and other
parts have been economically neglected
by the Central Government. I hope this
Bill will meel their needs and aspirations.
There has also been the criticism levelled
against the Government that when the
Naxalite forces are on the increase, our
Government is sitting idle, adopling an
indifferent  attitude and not paying any
attention at all. Therefore, 1 think this Bill
shows the awareness of both these aspects
one of cconomic development and the other,
he aspect of security and public order.

T need not mention how the eastern part
right up to North Bihar is affected by the
Maxalite movement. The question that
was agitating my mind and al time 1 ask
the same question to the Home Minister
is : what positve policyt he Central Govern-
ment is adopting 1o curb the restlessness
and Naxalite activitics in the eastern side ?
Dangerous as it is that part is exposed 10
the common cncmies, we were under the
impression—1 am speaking for myself-—
that the Union Government is not rising to
the occasion and not irying to solve the
problem as it exists and threatens the secu-
rity of the country. But | hope that this
measure  will help in preserving law and
order and maintaining and preserving the
security of the country and at the same time
will pay more attention 10 the economic
development of this part.

Having realised the importance of the me-
asure and having wholcheartedly supported
it, my question arises : whether the body
as we contemplate will be powerful enough,
will be strong enough to meet the needs
of the security and public order. 1 quite
appreciate and understand the implication
of Cl. 6 in associating the person nominated
by the Planning Commission and the person
nominated by the Ministry of Central
Government dealing with. finance. Will
only the membership of the person from the
Planning Commission or the Finance
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Ministry help making the advisory body
or even the co-ordination committee strong
enough to meet the needs ? I  would,
certainly, therefore, urge that both the
Defence Ministry and the Home Ministry
must associate with the Council, with
the advisory part of it and the
Co-ordination Committee too. Unless
we do it | doubt very much whether
this Council will be able to meet
the needs of the times, to meet the need of
security and public order,

IT at all there is to be revolution in this
country, the revolution is coming in this
counrty from the eastern part, as in respect
of South and North Korea, the revolution
started from the mnorth. Similarly in res-
peci of Vietnam the revolution started
from the north,

SHRI HARDAYAL DEVGUN : Revo-
lution or subversion ?

SHRI R. D. BHANDARE : Use any
word you like; 1 have no quarrel with you
so far as the word is concerned. In our
country the subversion has already started
from the cast. The Home Ministry has
brought out a report that because of poverty
and because of lack of economic develop-
ment of the country the Nexalites are afoot
in those arcas. | do not think that by
associating the Planning Commission and
the Finance Ministry with the Council will
be effective. | want it to be effective so
that the security aspect and other problems
of the castern parts could be solved
amicably.

Therefore, 1 wish 1o say that persons
from the Defence Ministry and the Home
Ministry must be associated with the
Council, with the advisory body and with
the coordination body. Thank you.

SHRI DHIRESWAR KALITA (Gauhati) :
Just now our hon. friend, Mr. Bhandare has
explained his apprehension that revolution
or reaction is coming from the east, Let
me say about what happens in Maharashtra.
The Shiv Sena, the RSS and the Jan Sangh
are today killing Muslims. Is it progressive?
Why have you not condemned it ?

SHRI R. D. BHANDARE : Do I say
it is progressive ? It is bad enough; 1
condemn it,
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SHRI DHIRESWAR KALITA : Much
bas been said here by hon. Member, Shri
Asoka Mehta, and other Members also.
They were all along thinking of the Naxa-
lite from the east. How it comes within
the scope of the Bill, I do not know. But
yet they are discussing it here.

On one thing I am not able to reconcile
my position with this Bill. 1 have not
understood certain points. One is, Naga-
land has not been brought, while Manipur
has becn brought ir. We don't know,
if a mid-term election comes and then the
next Gowvernment comes, and after that,
if they oppose this, what will be the position.
After the first meeting, suppose the Govern-
ment of Assam or Meghalaya, decide
not to participate in further mectings,
what will happen? What is the legal posi-
tion about that ? While moving the Bill
the Home Minister said something, but
he did not clearly say about all these
points.

I want, Sir, that there should be inte-
gration in the country. But, integration
with Planning is also necessary. 1 do not
think that suddenly wisdom has dawned
upon the Government of India to develop
this eastern region, and that is why they
have brought in this Bill. 1 do not think
0.

For the last 23 years, NEFA has bcen
under the Governor of Assam, assisted
by one advisor. Four lakhs of people
are there, but they are ruled by one adviser,
That adviser has been there for the last
ten or twelve years continuously. Just one
adviser has been there for so long. Nobody
knows what he is doing there. Generally,
a government servant does not work in
the same place for more than three years,
but this particular adviser has been there
for more than ten years. I do not know
what interests he is serving there.

The NEFA arca should have been deve-
loped politically as a single Union Territory
just like Manipur or Tripura. But up till
now, no effort has been made by the Govern-
ment of India in this regard except putting
in some officers there to develop that area.
Not even the panchayat system is working
there. I do not understand how by this
Bill Government are going to develop that
arca politically and egonomically. Instead
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of doing this, what the Government of
India is doing is only this; they are putting
some refugees, ex-soldiers or some other
men there. The result is that they come
into conflit with the local people. It
does not come out in the press openly,
but in many places, the heads of the refugees
and officers are just chopped off. That is
what is going on there because the local
people are not able to consider them as
their own kith and kin. An outlook of
commonness and a common association
have not been developed,

Their lingua franca is Assamese, broken
Assamese, but we find that Hindi has been
imposed on them. On AIR, the NEFA
broadcasts come in broken Assames, but
we find that the lingua franca of this arca
has been made Hindi. This is an impo-
sition on that areca, Therefore, I have got
apprehensions over this Bill,

SHRI K. N. TIWARY (Bettiah) : The
hon. Member must be very clear on cne
point. 1 would like to know whether
Hindi has been imposed or they are
imposing Assamese on them so that they
may get more jobs.

SHR! DHIRESWAR KALITA : The
Nagaland State has come into cxistence
under the 1960 agreement. But law and
order can be handled only by the Governor
and not by the Nagaland State Government,
Many years have passed, and we have got
a good representative government there.
But if they do not get proper powers,
how can the people repose confidence in
that government ? So, the time has come
when the Government of India should vest
powers in regard to law and order also in
the State Government of Nagaland.

Again, we find that the same Governor
there for Nagaland, for NEFA, for Assam
and for Meghalaya, as if he is a Mughal
raja. 1 would submit that you should
do away with the same Governor but
instead you should have separate Governors
for each State.

I do not understand one other thing which
has been incorporated in this Bill. Under
this Bill, an advisory body has been consti-
tuted. At page 3 of the Bill it has been
provided that all questions at a meeting

" shall be decided by msjority vote or by

casting vote or by second vote. I do not
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understand how this is compatible. If
you want to achieve some results in
that region consisting of Tripura, Manipur,
NEFA, Assam and Meghalya, then there
should be cooperation, and there should
be common approach to problems. But
il it is said that things will be decided by
majority vote only, then it will generate
disunion and again you will be facing the
same music as before,

Accordingly, I would say that this clause
does not comply with the object he has
mentioned in the Bill. 1 have tabled an
amendment that all questions should be
decided by consensus so that we can co-
ordinate, develop and march forward
unitedly,

In conclusion, T would give a warning to
ShriChavan. He should know how Tripura
is working teday. Shri Choudhary is not
herc. Tripura is a land of Tripuris, but
they have been ousted from Tripura.
Politically who is coming in power in
Tripura 7 Some refugees. This should
be borne in mind. The same mistake
should not be committed in NEFA. 1
visualise 1 have reports  also--that in
Tripura the Bengalis and Tripuris are going
to come into a big clash in the near future.,
He must know this and take proper steps
betimes,

it qae Qo WY (qAT) © ITEEE
TR, §EA & qHer W) fauaw & A
IN FT TWEA FOT § AT aghaer &
e ft FETE 1 4 O W oaw N
qrrT aga wew & s wfgy o,
waif gardr €T & A Tk &, 9T
qTF g0 T8N 4T AT WifgY qr—
et & saver & 3T agt a7
AT # gEwa €, Iw A I & fawrw &
fow §o &t far a1, @™ 3fic & aw
ATl B HTAT S IT AT A A
qg AT WfEY 911 IRy gW A
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TETH & §TY EATT Y ey § A
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FATE &, IH ¥ TCE TH F) FRT S
& wifgw AT
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ar g7 FTY Awr o Fewificdy # sraw
T @ sy g fewfed & fau
aga e § i agt & arare o s
£ ¥ gt arq & o1 39 7 amofiaar
WA | §F g5 § A% Awraw
&1 gwa faar v, 38 % ©@ aww
FA7 s e qgi e @ /; &
wawat g fw garar ag w2 ot &
& arg g1 H1T 39 &7 A G &, g Wi
T FAVq 2| AT |

adf-aeft WX oW fra & w5 i A
& A a7 g st ard om o
2 —

SHRI RANGA (Srikakulam) : Is it
true that Hindi has been imposed on them ?

SHRI1 Y. B. CHAVAN : They do not
want Assamese; they want Hindi.

ot que wwo Wwiv: H afy wAAT
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“The Council shall meet at such time
as the Chairman of the Council may
appoint in this behalf,™
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TE AT FGT F4T, F16 TAOA BIE TE
® FAW TG 2, aIFF I TE A
it & fogrr & o< wni &1
TS ¥ fogrer ¥ gt a® AEw
G|

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : | am grateful
to the hon, Mcmbers who participated in
this debate, who have mostly welcomed
the Bill, and at the same time expressca
some of their deubts,

The first speech was by my hon. friend
Shri Ashoka Mchta, He has in a sense
supported the Bill, but he has expressed
certain doubts, T think it is my duty to
explain to him and the hon. House the
thinking of the Government behind this,

I must say that Shri Asoka Mehta was
associated  with  all the discussions that
were held on this particular matter. The
problem ol the reorganisation of Eastern
India wus tiscussed for months and years,
and he had actively participated in that,
The twin problems of sceurity and develop-
ment were all the time in mind. 1 can only
assurc him that the thinking that shaped our
policy at that time is behind the present
proposal also, He raised one point that 1ho-
ugh the statement in the Bill referred to dev-
clopment and security, in the Bill itse!l there
is no provision. regirding security I should
like to refer to clause 7 which talks of consti-
tuting a co-ordination commitiee. The
purpose for which it is constituted is given
in sub-clause (3) :

“It shall be the duty of the Co-ordina-
tion Committee to review from time te
time the measurcs laken by the States
represenied on the Council for the main-
tenance of security and public order
therein. . ."

The co-ordination committee will be a
smaller committee and it is the most import-
tant committee and it will be entrusted with
the task of looking into the problems of
security. So, the problem has not been taken

out of its purview.

He also criticised that there is nobody
representing security aspects on the Council,
That is true; there is no representative of
the Defence Ministry or some other security
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orgauisation. That has been purposely done.
We have gone into this matter; it will be
difficult to appoint any expert a full
member of the Committee to participate
and take decisions there. But clause 8(1)
says :

“The Council shall have a secretariat
staff consisting of as Secretary, a Planning
Adviser and such other officers and
employees as the Central Government
may by order determine.”

The Central Government will decide
on such matters when the need to have
expert  advice on  defence and  security
matters arises.

SHRI ASHOKA MEHTA: The Financial
Memorandum does not indicate that.

SHRI Y. B. CHAVAN : 1 may mention
that it has not been decided at the present
moment and so il is not there in that memo-
randum. The Governor is free to invite
any important representative of the Defence
Services or anybody to give advice; that
will be expert advice. It is not proposed
that the representative should take part
in all the deliberations and be responsible
for whatever is done. The main point
is 10 scc that the State Governments realise
the importance of Lhe security problems
and undertake 1o execute and implement
the decisions laken in time.

SHRI RANGA :
minded constantly.

They have to be re-

SHRI Y. B. CHAVAN : Once a plan is
discussed and decided, then responsibility
devolves upon the concerned cuthorities;
the siaff will naturally look into it and
the Chairman is expected to pursuc those
matters with different States.

SHRI RANGA : Would it be possible
for you to attach a military adviser to the
Governor, especially in that area ?

SHRI Y. B. CHAVAN : Personally I do
not think it is necessary. He can certainly
invite him to the co-ordination committee
to take his advice; for instance the GOC
in that area can come and attend the
co-ordination committee meeting and give
his assessment of the problems; it is not
right to make him a full member of the
Council.
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SHRI RANGA : You have not provided
for that. If it is not oo late, you can pro-
vide for it even now.

SHRI Y. B. CHAVAN : I do not think
it is necessary to make a special. statutory
provision for that as long as it is possible
under the present arrangement that we are
making.

SHRI R. D. BHANDARE : Add one
sub-clause (c).

SHRI Y. B, CHAVAN : We¢ can add
many such things as we may like, but it is not
a good legislation which hs a lot of supe-
rflous provisions. (/nrerruption) It is essen-
tially an advisory body and if the advisory
body wanis 10 have more advice from
experts, it is always free 10 ask for it.

The other important suggestion that
was made by Shri Asoka Mchta and suppor-
ted by many Members was that to make
this Council more important
and effective, it should have some financial
resources atlached to it. 1 think this is
a good suggestion. But I cannot sav what
amount should be there. Naturally the
Council can take care of it.

SHRI 5. M. JOSHI : The Planning
Commission should decide.

SHRI Y. B. CHAVAN : That sort of
organic relationship between the Council
and the Planning Commission and also with
the Finance Ministry is ever aged hereThere-
fore, it is specifically provided that repre-
sentatives of both the Planning Commission
and the Finance Ministry will sit on the
Council  itself; that is a bridge
to achieve what the hon. Members have
in their mind.

Some Members have asked, why is it
that we have not made it compelled
the Nagaland Government to join it.

The entire concept is not compulsion.
The entire concept is of creating conditions.
50 that everybody would be inclued to co-
operate. We did argue this matter with
the Nagaland Government. As you know
Nagaland Government, placed as they are
politically, are rather sensitive to certain
matters.  Possibly they feel that
it is condescending for them 1o
become a member of the present Council,
because they feel that there is no
State other than Assam in the Council.
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That is a sort of psychological feeling.
st gHe TRo Wiwit: wAlgT WY
w2ege w1 wew 2 Afg |

SHRI Y. B. CHAVAN : That is a diffe-
rent matter. It will have a series of chain
reactions.  So, we are arguing with them.
1 am sure once they see that there is no
compromising of one's political status
in being a member of the Council, they will
sec  the force of the argument and
ultimately agree 10 become a member
of the Council.

Then, certain Members have pointed
oul certain difficultics.in drafting of the Bill.
point wa made by Mr Barua. He asked what
Onc is the meaning of the term* second vote™
and ‘‘casting vole.” Itis not a superflous
wording. I can explain the difficulty. A
casting vote and the second vote are not
the same things. When the Chiirman is llo-
wed vote a casting vole isnot given, then the=
re is always provision for a second vote. In
case the Chairman is not allowed to vote
in the first instance, then he is allowed
a second vote. (fmrerrupriony That is the
purpose. It depends on what provision
we make under the rules. So, it is not by
mistake or confusion that these words are
kept there. They are kept purposely and
on the same lines as we have in the Zonal
Councils  Act.

Some Members made a complaint about
this business of having one person as the
Governor of Assam, Meghalaya and NEFA.

AN HON. MEMBER : And Nagaland.

SHR1 Y. B. CHAVAN : Yes and Naga-
land. There is also a demand from
Nagaland. But I think it is necessary at
least for sometime, for some years 1o come,
that if thereis one common person who
can go into these important problems,
it will be better. For example, there is
NEFA and there is Meghalaya. Meghalaya
is an autonomous State. But this august
House has taken care to see that it is at
the same time part of Assam also for some
purposes. They have got a common legis-
lature. So, it is very essential that both
these units have the same Governor. In
regard to NEFA, the man who is a charge
of the general overall picture of Assam and
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Meghalaya shall also have some sort of
organic connection with the affairs of
NEFA.

=T THo QHo ﬂlﬂiﬂﬂ
wefafafer afaz #gr d 7

SHRI Y. B. CHAVAN : At the present
moment, there headquarters is in Shillong.
There is a porposal to shift it. Then Shri
Bedabrata Barua said there is  no
democratic  set-up  functioning  there.
Gradually it is being brought into exis-
tence. Formerly there was a panchayati
administration for every district. Very
recently they inaugurated the State Pan-
chayat Council. It is a democratic body.
It started functioning only a few months
ago. The Governor inaugurated it. That
body decided that the headquarters of NEFA
should now be in NEFA. That process
has been started. Some site selection
board was asked to go round and see the
place which the would prefer.

SHRI R. BARUA : Are vou providing
for a man of a representative character
from NEFA on this council ?

SHRI Y. B. CHAVAN : | do not deny
that possiblity. 1If this democratic body
which has been started comes into existence
in all its aspects, that can be considered.
The democratisation process will continuc
further. It is very difficult for me to indi-
cate about it immedictely, but as NEFA
is a part of republican India. 1 do not
think there is any other possibility but to
have some sort of democratic set-up
functioning in NEFA in course of time.

Some hon. members mentioned about the
possibilities of employment. I entirely agree
that the security of any part of the country,
particularly border areas, cannot be sepa-
rated from the problem of economic deve-
lopment. They are two faces of the same
problem, particularly in border arcas. Un-
less the people feel that they have all their
stakes where they stay, they would not
defend or die for that area. Therefore,
economic development is part of the security
aspect. When we say economic develop-
ment, what is its meaning if it is not going
to provide employment potential 7 Eco-
nomic development means providing
facilities for employment also. You can-
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not go on adding every word in the dictionary
to the Act. Will making specific provision
for that alone guarantee its success ?

Some hon. members referred to consensus
and majority Prof. Ranga also raised it.
Consensus means unanimity, some unani-
mous understanding. When there is a
possiblity of a consensus, nobody should
try for majority and minority. But when
consensus becomes impossible, when some
sort of indication of a decision is necessary,
what will you do ? Once you provide for
consensus as the only statutory possibility,
the whole thing will become purposeless
and mcaningless. In the case of an advisory
body, if it is not able to indicate its deci-
sion; how does it function ? Zonal Councils'
are also advisory bodies. From my ex-
perience as Chairman of many Zonal
Councils for the last three years, 1 can say
that even though there is provision for
volting and other things, we have not
gone by that. In an advisory body, naturally
it is the cffort of the persons present
to evolve a consensus. But in case there
is no possibility of consensus, the entire
proceedings of such a meeting can be made
fruitless and frustrated by one man saying
‘no’ 1o everything. We have got our own
experience in some informal meetings.
Somebody can legitimately say that he does
not agree. Then consensus becomes
impossible.

SHR1 NATH PAI (Rajapur) : What is
impossible is unanimity. Consensus is
possible. If only one man disagrees you
have broad consensus or almost consensus,

SHRI Y. B. CHAVAN : In my con-
versation | can possibly agree with you
but when vou are putting it in a statute
“consensus” is mot “‘almost consensus";
consensus must be definitely and precisely
a consensus. Therefore, it is very difficult
for me to accept it.

These are matters of detail. But I am very
glad indeed that the main point that
emerged out of the discussion was that what
we are providing for is a necessary
forum. | am prepared to concede that
it may be possible that this has certain
defects; I cannot say that at the present
moment it is flawless. But it is the only
attitude with which this body will work
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[Shri Y. B. Chavan] Page 2,—
that will make it successful. Much de- after line 19, insert—

pends on how we work it out. Therefore,
let us all wish it well. Once we approve
of it, it is only experience and co-opera-
tion that this body will hive from
the different members which will prove
whether it succeeds or not. 1 think
our intention is 1o create a new forum
where all the political units of this area will
join together in a co-operative effort ulti-
mately to make that area prosperous
economically and strong from the security
point of view.

MR. DEPUTY-SPFAKER : The ques-
tion is :

“That the Bill 1w provide for the
setting up of a Council for the north-
eastern arcas of India 10 be called the
North-Eastern Council and for matters
connected therewith, be taken into
consideration,™

The  motion  was  adopred.

MR. DEPUTY-SPEAKER : We¢ will
now take up the clause-by-clause considera-
tion. There arc no amendmenis 10 clause
2. So, I will put it 1o the vote. The ques-
tion is :

“That clause 2 stand part of the Bill™
The maotion was adopred.
Clavse 2 was  added 10 the  Rill.

Clause 3.—(Establishiment  and Compo-
sitiom of the North-Eastern Council).

SHRI Y. B. CHAVAN : | beg 10 move :

Page 2, line 9, omir “and" (3)

Page 2, line 10—

Sor “Tripura™; suhstiture

and™ (4)
Page 2,~
after line 10, inserr— ;

“Tripura;

*(f) the person for ithe lime being
holding the office of the Adviser to the
Governor of Assam for Tribal Areas;” (5)

SHRI SHIVA CHANDRA JHA : T beg
1o move :

Page 2, line 17—

Jor “one person™ substitufe—

“two persons” (19).

SHRI DHIRESWAR KALITA
10 move :

Page 2—omir line 3. (21)

: 1 beg

*(2) The Chairman of the Council
shall be elected from time 1o time by the
Council itsclf ™ (28)

SHRI HARDAYAL DEVGUN : 1 beg

10 move :
Page 2, linc 4,
Jor “Assam and Meghalaya™ substitite—

*Assam, Meghalaya and Nagaland™ (22)
Page 2, line 5 and 6,

Jor “State of Assam and from Meghalaya™

Substiture “States of Assam, Meghalaya
and Nagaland™ (24)

Page 2.--

omir lines 11 1o 14 (27)

sy fir s W IUTem WEtEw,
FATN 3 9T &7 g faar & 1 W@ %
FAT 3 Fgar & e
“Provided further that if there is no
Council of Ministers in any Stare referred
to in this sub-section, the President may,
if he deems it necessary so (o do, nominale
not more than one person 1o represent
the State on the Council for so long as
there is no Council of Ministers in such
State.”

g Wt 9T ®Yfaer e fafaeed
78 & 7ef #fa¥z aw A da @ d=
AfaAe & @FaT § 1 TW | qge’ &
a1 ag & fF &1 war ¢ fF a8 oF ey
+fr mife 7 T, gl amw ag @ s,
st fgt & Faraa € e s ggwfa
T |51 AT 8, FE ATSSH It A A
#11 fx oF et o qThEe g
& w% | e ow efafrgeT sfa-
¥z Atz 49 a1 99 TF ATEHT T
faare o 39 &7 daar TR g,
a7 7 79w A%t g | wfad s A
w9 agt 9T 37 JTHT g1 =g ) faw
w2z ¥ wifew o fafred ) &, ot
g a% o fredae T &, i TTgER
TR T ¢, Tgh OF Fret g Ay
FreAT R A ST AV A gei,
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Ty ar fow syrReT & Ay q AT EW
TEAT 7 Fgy fF ag WA AW, FWAF A
FTH TGN HIAT, I FT ST Y AT |
afen 3o swe & f Sfaee & &
FH OF AEY afcw &1 ATTHY ATFAAE FL |
AT &1 TEHY F A qg FifE T T
1 e w8 foise T Ha9 | a7
ATy AR o 2@ qE AT dAT 7
oY ST & |ET | TAfAw ® AmEar E
f& oF i @ afew 21 WA g
fgw |

SHRI DHIRESWAR KALITA : The
Governor is & part of burcacuracy. In
this Council 1 do not want the Governor
to be the Chairman. Insicad, in my con-
sequential amendment you will find- an
clected head of the Government should
be the Chairman of this Council and 1
maintain this, 1 hope il the Government
believes in democracy the Minister will
accept it,

SHRI Y. B. CHAVAN : | personally do
not agree with any of the amendments.
Where one person can do the job why should
there be two persons ?

MR. DEPUTY-SPEAKER : Now, 1
put amendments Nos. 3. 4 & 5 in the name
of Shri ¥. B. Chavan 1o the vole of the
House.

The question is @

Page 2, line 9,- -

oamit “and™ (3)

Page 2, line 10,--

for “Tripura™ swhstirute  “Tripura;
and™ (4)

Page 2,---

after line 10, insert -

“(f) the person for the time being

holding the office of the Adviser 1o the
Governor of Assam for Tribal Areas :™

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, 1
put amendment No. 19 in the name of Shri
Shiva Chandra Jha to the vote of the
House.
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Amendment No. 19 was pur and negatived.

MR. DEPUTY-SPEAKER : Now |
put amendments Nos. 21 and 28 in the
name of Shri Dhireswar Kalita to the vote
of the House.

Amendments 21 & 28 were put  and
negatived.

MR. DEPUTY-SPEAKER : Now, 1
put amendments Nos. 22, 24 & 27 in the
name of Shri Hardayal Devgun to the vote
of the House.

Amendments 22, 24 & 27 were put umd
negatived.

MR. DEPUTY-SPEAKER
Lon is :

: The ques-

“That Clause 3, as amended stand part
of the Bill™

Fhe mation was  adopted.
Clavese 3, as amended, way added to the Bill,
Clause 4.—(Functions of the Council.)

SHRI Y. B. CHAVAN : | beg to move :
Page 2, lines 40 and 41, -

omit “border dispules, linguistic
minoritivs or™ (6)

SHRI SHIVA CHANDRA JHA : | beg

o move @

Page 2. line 32—
add at the end—
“and employment™ (20)

79 T CHEHE THET 20 § A WeX
O ATEA & ACA & 1 afF ag
rwfRes feadade & & amar & &t
R A1 Fr€ fafrehw e §,
refezmm fradgdz ), Fodt qoge
F1, A9, TrAngEee o fofafeRwe
FI, TR ATTA ¥ F97 @T & qfE
oreATaRe TEEIfaE feAvORz & av
AT & AT FT ATIA TAHT AAT ¥ T@wT
g

T gt T AT ot IW F qreAg-
¥z & ar? ¥ oF ST AW & wrev mv
a7 | FWE FgAT AEe ¥ e qT-
AT a7 | TWEY a9y 9% e Ay oF
aEe fraw 2 | I T fE rewr
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[Shri Shiva Chandra Jha)

UF & $=T g Tfeg 1 ofew AgE
 IGF FgA T I T HT AT AR
T FHW F IreT | aww et
! T grergRe & faAr gew aw
qEF FY TE® T 9T ;T TE T
¥ A7 a7 A T COHACHE ok T
q A9 WERE A AR g
oy faes FT IEA € WA AT H
ferwm 7t & o s ow wES F1 T T
H | I GH Wek FT AW AL T Al
WTAE AT9 TS § AT AC | AT AIHT
Fgi fa oreemuHe &1 | o AT TEET
e AT 9% | gEfaw g 3w
AN F1 AAL AAH FETARS £ 19&
19 =g &, 5 2dee ), IFFT wraAr
dar gt o Frifeafes so § ag Tam
FH FL AT (HATCHE Moz AT AT |
g9 T & i s oft oReTaRE UaE-
I9 & T g, 97 w41 grav 2, feaet w6
i fawat & st fadar 2w &
HATFETTHE & | T8 a1 I & | FfdT
ATAHFTT W AGA AT | ATHT W
AET AL A F AR W B WA F
A, A ATIHRT I AT 4T, FRaT T
a1 AT a9 T qUEE AT I
ST TTH T@T TAT 9T | FEET TR
F! FEAWERAT FET F 1 GRS AT
TRETOREZ WeE I R ST, dE A
T £ |

SHRI1Y. B. CHAVAN : 1 understand his
anxicty about it. I think, every effort
has some objective before it. When we
say that we are concerned about economic
development. What we are aiming at is not
merely the development of areas but it
is a development of human beings. We
want 1o create a sort of responsible feeling
in the minds of the people about the security
of the country. This can be done only if
there is a feeling of contentment
and stability in the human mind. So,
employment is a presumption and it is

not mecessary to specifically add that.
By merely giving a name, one does not
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become what one is not. In order to recog-
nise, it we give a name. &9 ﬁq HA
ATHEFOT FT F1E HJra@Far T2 K
g &1

1 personally feel this amendment is not
necessary. Iam opposing it, not because
I am opposed to his thoughts and ideas

but 1 am opposing it because it is not
necessary.

MR. DEPUTY-SPEAKER : Now, 1
put Government amendment No. 6 to
clause 4 to vole.

st fig o= AT ST WRET,
A AT AERT T T@ MY HWUA G
6 &7 fairg FAT [Ugar # 1 ag wifae
fom fawai & art § fa=me w00 91
o1 fawrfar 0, A=l wgRT 99
fauai ® & ardx ferwgew o< fafra-
fees wrgmfedts #1 #41 g wrgd &7
T g FARA ¢ (6 HEIg g 99
FRETHT ®1 g T Y T v g
FIX 7 Wgrasg A AqL &1 d
fraz g o far @ 7 9wd @@ & fag
HEOM ®EIMA qATAY, AfdA IH AT
feqrE #1 werd ® =re faar ) F&@T IEA
qura 1 gfaamr F adm H @
faare #1 g7 *< faqr &, =@ 7 ar
FUErTg HX wIfoewT ®1 g9 ST T
& 419 F OF §19 AT FTAeena aar fear
2 39 % feafa cemo-a1 # @ T
@Y1 ¥ are feaqey i fafafes
ATEAT T & Ags] &1 fifasd & faare
g7 ¥ 2T T AT Fed W@, T
TAT AT & | T 3 faual 1 I9
e & orE ) A 3 AT AT AR @
TE F TEAET $1 g A FL GF, ar g
I FET T F1 I KAV AT
I F AT FET g F1E AL a0
FHWA TAT FT IT AHAT T TH FA FT
TS F qFAT & 1 Al agen sifow
TEr g wifen fF Fifaa & R @
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qOw T EH AEE] ¥ g G &
SUET & |

z® forg awit 37 faugi &1 38 &0
¥ gend AgY A AuN oiHEHe &Y aTfuw
FHN

SHRI'Y. B.CHAVAN : Sir, while moving
the Bill, 1 gave explanation as to why we
thought it necessary 1o withdraw this
particular part. We were rather optimis-
tic in the beginning that by putting these
powers in the Council's objectives, possibly,
it might help us to solve the problem.
But, as we know, the border disputes are
very sensitive disputes and it creates bad
blood between the two parties to it. By
making this sort of a Council responsible
for discussing and solving these problems,
the main purpose of this Council will be
completely defeated. That is, really speak-
ing, the fear and that fear has compelled
me to come forward with an amendment
to withdraw some part which 1 had
myself added. 1 did not mind coming
forward with this amendment realising that
it may lead to results which we never had
in mind.

MR. DEPUTY-SPEAKER : The ques-
tion is :
Page 2, lines 40 and 41,—

omit  “‘border
minorities or™ (6)

disputes, linguistic

The Lok Sabha divided :

AYES

Division No. 35]

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,

Atam Das, Shri

Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
Barua, Shri Bedabrata

[16. 58 hors.
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Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bohra, Shri Onkarlal
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chatuvedi, Shri R. L.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhary, Shri J. K.
Deo, Shri K. P. Singh
Devgun, Shri Hardyal
Dinesh Singh, Shri
Dixit, Shri G.C.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri P, K.
Ghosh, Shri Parimal
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Lakhan Lal
Iqbal Singh, Shri
Jadhav, Shri V. N,
Jamir, Shri 8. C,

Jamna Lal, Shri

Kalita, Shri Dhireswar
Kamala Kumari, Kumari
Kamble, Shri
Kandappan, Shri S.
Karan Singh, Dr.
Kasture, Shri A. S.
Kesri, Shri Sitaram
Khadilkar, Shri R. K.
Khanna, Shri P. K.
Kinder Lal, Shri

Kotoki, Shri Liladhar
Kurrel, Shri B. N.

Lalit Sen, Shri

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mabhida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Master, Shri Bhola Nath
Menon, Shri Govinda
Mishra, Shri G. S.
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Ismail, Shri
Muthusami, Shri C.
Mahata, Shri-Amrit
Palchaudhuri, Shrimati Ila
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Pant, Shri K. C.

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil Shri S. D.

Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri

Ram Dhan, Shri

Ram Swarup, Shri
Ruamabadran, Shri T. D.
Rana, Shri M. B.
Randhir Singh, Shri
Ranga, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saigal, Shri A, S.

Sankata Prasad, Dr.
Santosham Dr. M.

Sen, Shri Dwaipayan
Shah, Shri T. P.
Shambhu Nath, Shri
Shahstri, Shri Ramavatar
Shahstri, Shri Sheopujan
Sher Singh, Shri

Shukla, Shri Vidya Charan
Siddayya, Shri

Snatak, Shri Nar Deo
Somani, Shri N. K.
Sonar, Dr. A.G.

Sunder Lal, Shri

Swaran Singh, Shri

Tula Ram, Shri

Tyagi, Shri Om Prakash
Ulaka, Shri Ramachandra
Vajpayee, Shri Atal Bihari
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Jageshwar

NOES

Jha, Shri Shiva Chandra
Mangalathumadam, Shri
Molahu Prasad, Shri
Patel, Shri J. H.

Satya Narain Singh, Shri

MAY 11, 1970

MR. DEPUTY-SPEAKER : The ques-

tion is :
Page 2, line 32,—
add at the end—
“and employment™ (20)

The Lok Sabha divided :

Division No. 36]

AYES

Banerjee, Shri S. M.
Bhagaban Das, Shri

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Mangalathumadam, Shri
Mody, Shri Piloo
Mrityunjay Prasad, Shri
Patel, Shri J. H.

Ramji Ram, Shri

Satya Marain Singh, Shri
Shastri, Shri Ramavatar
Vajpayee, Shri Atal Bihari

NOES

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Atam Das, Shri

Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedubarta
Baswant, Shri

Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhandarc, Shri R. D.
Bohra, Shri Onkarlal
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Deo, Shri K. P. Singh
Devgun, Shri Hardayal
Dinesh Singh, Shri

Dixit, Shri G. C.

Council Bill

MR. DEPUTY-SPEAKER : The result® Dwivedi, Shri Nageshwar
of the division is Ayes—107; Noes—§, Ganesh, Shri K. R.
The marion was adopted. Gautam, Shri C. D.

*Shri Bhagaban Das also recorded his vote for AYES.
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Gavit, Shri Tukaram
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Gowder, Shri Nanja
Gupta, Shri Lakhan Lal
Igbal Singh, Shri
Jadhav. Shri V. N.
Jamir, Shri 8. C.
Jamna Lal, Shri
Kamble, Shri

Kalita, Shri Dhireswar
Kamala Kumari, Kumari
Kandappan, Shri §.
Karan Singh. Dr.
Kewri, Shri Sitaram
Khadilkar, Shri R, K.
Khanna, Shri P. K.
Kinder Lal, Shri
Kotoki. Shri Liludhar
Kureel, Shri B, .
Lalit Sen, Shri

Lasmi Bai, Shrimati
Lutlul Hague, Shri
Mahida, Shri Narendra Singh
Muthashi, Dr. Sarojini
Menon, Shri Govinda
Mishra, Shri G. S.
Mohammad Ismail, Shri
Malahy Prasad, Shri

Nithata, Shri Amrit
Palchaudhuri, Shrimati lla
Pant, Shri K. C.

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deoruo

Patil Shri S. D.

Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shn

Ram Swarup, Shri
Ramabadran, Shri T. D.

Rana, Shri M. B.
Randhir Singh, Shri

Ranga, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath
M20LSS/70—11
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Sadhu Ram, Shri
Saigal, Shri A. S.
Sankata Prasad, Dr.
Santosham, Dr. M.

Sen, Shri Dwaipayan
Shah, Shri T. P.
Shambhu Math, Shri
Shankaranand, Shri B.
Shastri. Shri Sheopujun
Sher Singh, Shri

Shukla, Shri Vidya Churan
Siddayya, Shri

Santak, Shri Nar Deo
Sonar, Dr. A. G.
Sunder Lal, Shri

Swaran Singh, Shri

Tula Ram, Shri

Ulaka, Shri Ramachandra
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandia
Yadav, Shri Jageshwar

MR. DEPUTY-SPEAKER : The result*
of the division is : Ayes—12; Noes—
93.

The motion was Negatived,

[ MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 4, as amended, stand part
ol the Bill.,”

The motion was adopted.
Clause 4, as amended, was added to the

Bil.
Clause S.—(Meectings of the Council.)
MR. DEPUTY-SPEAKER Is Mr.

Kalita moving the amendment ?

SHRI DHIRESWAR KALITA :
I am moving.
I beg 10 move :

Yes,

Page 3,—
Jor lines 4 to 7, substitute—
“(3) All questions ar a meeting of

the Council shall be decided by consen-
sus of the members present.” (29)

MR. DEPUTY-SPEAKER : [ am now
putting the amendment of Mr. Kalita to
the vote of the House.

*Sarvshri Raj Deo Singh and Raji
Ram also recorded their votes for NOES.
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1

[Mr. Deputy.Speaker]
Amendment No. 29 Was Put And
Negatived.

MR. DEPUTY-SPEAKER : The question
is:

“That Clause 5 stand part of the

Bill.”
The motion was adopied

Clause 5 was added to the Bill.

Clauge 6 was added ta the Bill.

Clause 7.—(Coordination Committee)
MR. DEPUTY-SPEAKER : Therc arc
amendments Nos. 7, 8 and Y in the name of
shri Chavan.
Amendments made :
Page 3, line 22,—
for “Maghalaya; and"’ substitute
““Meghalaya;” (7)
Page 3 Line 24,—
for “Tirpura;”
and™ (8)
Page 3,—
after line 24, inSerf—

“(c¢) the person for the time being
holding the office of the Adviser to the
Governor of Assam for Tribal Areas.™
9
(SHRI Y. B. CHAVAN)

SHRI DHIRESWAR KALITA : 1
beg to move :
Page 3, line 21,—

“the Governor of Assam and"

substitme  “Trnpura;

amit
(30)
Page 3, —
for line 28, substitute—
“{2) The Chairman of the Commitice
shall be elected by the Committee it-
sell.”  (31)

MR. DEPUTY-SPEAKER : | am now
putting Shri Kalita's amendments Nos.
30 and 31 to the vote of the House.

Amendments Nos. 30 & 31 Were
Put And Negatived.

MR. DEPUTY-SPEAKER : The ques-
tlon is :

*That clause 7 as amended, stand part
of the BilL"
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The motion was adopted.
Clause 7. a§ as amended was added to the
Bill.
Clause 8 was added 10 the Bill.
Clause 1.—(Short title and Commence-
ment.)

MR. DEPUTY-SPLAKER : We o
o Clause 1, There is an amendment.
Amendmeni made :

Page 1, line 3,
for “1969" substitute  *1970" (2)
(SHRI' Y. B. CHAVAN)

MR. DEPUTY SPEAKER :
tion is :
“That clause 1, as amended, stand part
of the Bill.”

The ques-

The motion was Adopted,

Cluwse 1, us amended, was added 1o the
Bill,
Enacting Formulu

MR. DEPUTY-SPEAKER : For the
Enacting Formula, there is an amendment,
Amendment No. | by Shri Chavan,

Amendment made :
Page 1, line 1,—

Jor “Twentieth™ substitute—
“Tweny-first” (1)
(SHRI Y. B. CHAVAN).
MR. DEPUTY-SPEAKER :
tion is :
“That the Enacting Formula, as amend-
ed, stand part of the Bill.”
The motion was Adopted.

The ques-

The Enacting Formula as amended, was
added to the Bill.

The Title was added to the
Bill.

THE MINISTER OF HOME AFFAIRS

(SHRI Y. B. CHAVAN) : Sir, I beg
to move :

“That the Bill, as amended, be pass-
ed.”

MR.
moved

“That the Bill, as amended, be pass-

DEPUTY-SPEAKER : Motion

ed”
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SHRI RANGA (Srikakulam) : T have
only a few points to make. I hope that who-
soever would come to  be appointed as
Governor hereafter would be somebody who
would be non-political, first of all, and who
would secondly be familiar with the defence
problems and defence necds of that parti-
cular area. | hope that he would also by
given proper advice in regard to the question
of the use of his second  vote as well s
casting vote, and that he would be expecied
to try his best 1o help the council to reach
decisions by near-unanimity and that only
on very rare occasions would he find u
neeessary and possible to use his second vote
or casting vole. so that on most of the o«-
casiors he would be able o achieve a con-
SCMsLe .

Coming (o the language problem, it in
addition to Hindi, by any chance the looal
languige can be developed in the NEEA
areil whatever it may be. an effort should
be n:ode in that regard.

Sutie obsenations were being made in
regard 1o the Facilities  that were being
given to ox-military personnel  to settls
in NEFA. | am glad that an cllort is being
made and | hope that this would further
be developed.

In order 1o induce the Nagaland people
to take part in this council, one of the way~
that may be tried would be to induce the
other areas to choose their representatives
from the Minisicrial level, so that the coun-
cil would have a sufficient status and the
Nagaland Minister or the concerned Minis-
ter also might find it possible 1o take part
in it.

I alvo hope that once in a year at least
the Home Minister would find it possible
to go ithere and attend the meetings of this
council, because that would also pave
the svay for active participation in this
counc] by Nagaland and the Magaland
Gavernment.

1 wish this council all success.

s\ frw = |7 (R4EAY) e
&, a7 faias A AR W IATF {3
gw a7z ® 1T faeE g1AT 39 T saA
TS AFT AT 81 JEW awear faw
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[+t sitweg =)
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g% g I F1 7 97 fa=re #@ we
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FET /& |

Hfwrw a1 &g FT T AHTA F AT
J|T 919 7 @y fE o s F wfafafa
o gfreaw aifaard=d faefoas §
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AT 1 wrEAr 7 qfqt 91 =
g afeamied feenfaas #1577
o agi & wfafafadi w1 am &
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UG UG T7 SEeqT g1 aifEn ArfE
A F AT TEAT FT AT ATEAT E A7
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SHRI Y. B. CHAVAN : | have nothing
to answer.

MR. DEPUTY-SPEAKIR : The ques-
tion is :
“That the Bill, as amended, be passed.”
Tle Moticn  was  adopted,
BUSINESS ADVISORY COMMITTEE
FIFTIETH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : | present the Fifticth Report of
the Business Advisory Commitice.

17.21 bars.

UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL; AND MOTION
RE:ANNUAL REPORTS OF UNIVER-
ISI'IY GRANTS COMMISSION
THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V.
RAQ) : [ move :
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“That the Bill to amend the University
Grants Commission Act, 1956 , as passed
by Rajya Sabha, be taken into considera-
tion.”

With your permission, 1 also mowe @

“That the Annual Reports of the Uni-
versity Grants Commission for the ycars
1965-66, 1966-67 and 1967-68, laid on
the Table of the House on the 29th,
March, 1967, 3rd May, 1968 and the
14th  March, 1969 respectively, be tuken
into consideration.™

SHRI SRADHAKAR SUPAKAR
(Sambalpur) @ Why i~ the Fitest repor
of the UGC for 1968-69 not here !

DR. V. K. R. V. RAO : It has been
circulated; it has not been laid on the
Table; in o couple of days 1t will be Tuid on
the Table. It has now been obtained,

17-22 hrs.

[Surt K. N, Tiwary in the Chairl

First, | should like to speak about the
Bill, The UGC had been functioning
from 1956 and since then the seale of its
activities had been increasing.  The number
of universities had also  increased  enor-
mously and it also had taken under its
purview a large number of colleges for
review and assistance, The UGC therefore
needed to be strengthened and a parlia-
mentary commitiec was appointed under
chairmanship of the late Shri Sapru which
recommended that it should have a larger
composition and have 15 members against
the nine members at present, The commitiee
also recommended  that there should be
five full time members as against one full
time member at prescnt. Another recom-
mendation was that the vice chancellors
or heads of institutions which were in re-
ceipt of grants from the UGC should not
be members of the Commission; not that
they had anything againt them but with
a view to ensurc complete objectivity and
impartiality on the part of the Commission.
It was felt that the Commission should not
confine itself to giving maintcnance grants
for Central universities. At the moment
it gives maintenance and  development
grants for Central universities. For all



